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L O K  S A B H A  

Wednesday, 25th August, 1954

The LiOk Sabha met at a Quarter Past
Eight of the Clock

[Mr. S peaker in  the Chair]

QUESTIONS AND ANSWERS
(See part I)

19-16 A.M.

I PAPERS LAID ON THE TABLE
 ̂NOTiriCATION UNDER SaUIRIES AND Al­

lowances of Officers of Parlia­
MENT Act, 1953.
The Minister of Finance (Shrl C. D.

Deshmiikh): I beg to lay on the Table
|a copy of the Ministry of Finance
[Notification No. 59(l)-EV/53, dated
the 17th April, 1954, under sub-section
(2) of section 11 of the Salaries and
jAUowances of Officers of Parliament
fAct, 1953. [Placed in Library. See
:No. S-243/54.]
O fficers o r  P a r u a m e n t  (A dvances

FOR Motor-cars) R ules, 1953.
Shri C. D. Deshmukh; I beg to lay

on the Table, under sub-section (2) cl
section 11 of the Salaries and Allow­
ances of Officers of Parliament Act,
1953, a copy of the Officers of Parlla-

(Advances for Motor-cars)
Rules, 1953, published in the Ministry
of Finance Notification No. F.35(9)-
E.V./54, dated the 22nd May, 1954. 
LPIacect in Ubrary, See No. S-244/54 ]

A m en dm en t  in  U n io n  P ublic Service
‘C o m m issio n  (C o n su lta tio n ) R egu­

lations

The Deputy Minister of Home
™alrg (g||].| Datar): l beg to lay on
the Table a copy of Notification No.

320 LSD
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18/10/54-Ests.(B), dated the 1st July.
1954 making certain further amend­

ment in the Union Public Service
Commission (Consultation) Regula­
tions, in accordance with clause (8) of
Article 320 of the Constitution. [Plac­
ed in Library. See No. S-234/54.]

D elim itatio n  Co m m is sio n  F inal
O rders

The Minister of Law and Minority
Affairs (Shri Biswas): I beg to lay
on the Table a copy of each of the fol­
lowing Order under sub-sectloD ‘ (2)
of section (9) of the Delimitation
Commission Act, 1952:—

(i) Delimitation Commission, India,
Final Order No. 11, dated the 16th 
June, 1954 [Placed in Library. See
No. 8-254784.1;

(ii) Delimitation Commission, India,
Final Order No. 12, dated the 16th 
June, 1954 [Placed in Library, See
No. S-255/54.); and

(iii) Delimitation Commission,
India, Final Order No. 13, dated the
2nd August, 1954 [Placed in Library.
See No. S-256/54.].

(i) O rder re : M odification  of  D eci­
sion  OF L abour A ppellate T r i­
bunal  ON A ppeals again st  A w ard
OF A ll-India In d u str u l  T ribunal
(B ank D ispu tes) (S astry  T r i­
bunal);

(ii) S tatem en t  of  R easons for
m o difyin g  the D ecision  of L a ­
bour A ppellate T ribunal  on  A p ­
peals again st  A w ard  of A ll -
India Industrial T ribunal  (B an k
D ispu tes) .

The Minister of Labour (Shri V. V.
Giri): I beg to lay on the Table a
copy of each of the following papers:—

(i) Order No. LR.100{126) dated
(the 24th August, 1954 regarding




